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| Fer the respendents

. p

IN THE CENTRAL ADWINISTRATIVE TRlBJNAL :7
PRINCIPAL BENCH, NEW DELHI.

0.A.1817/88 o " Date ef decisien 23-12:178,
Shri Alam Singh ' cesssPetitioner

VS'e
Unien ef India e s's sRespendents

Fer the petitiener _5...bhr1 R.P. Nautiyal,

Ceunsel

«sss+Shri P,H, Ramchandani,
Ceunsel

CORAM:

. THE HON'BEL MR, P.K. KARTHA, VICE GHAL RN (J)

THE HON'BLE MR.D.S. MISR‘A,.ADMINIS TRATIVE MEMBER

I, Whether Reporuers of lscal papers may be allewed .

to see the Judgment? %km

24 Te be referred te the Repbrter'@r not?;pa

{The Judgment of the Bench dellvered by Hen'bla
Shri D,S. Misra, Administrative Member)

JIn this applicatien under Sgction 19 of the
Administrative Tribunals Act, 1985, the applicant is
werking as Censtéblé Mason, S.S.B.-Gr@up Cenﬁfe, Head
Quarters, Ghaterni, Arjun Garh, New Delhi. Thé applicant
has prayed for issue of a directien to the_respondents>

te premete him as Head-Csnstable Masem. A preliminary

. ebjectien was raised by Shri P.H. Ramchandani, learned

‘ ucounsel-for.the respendents that this Tribunal has ne




jurisdictien te entertain and adjudicate in this-matter'
as the applicant is a member ef an Armed Force of the
Unien of India, The ledrned ceunsél fer the applicant,
hewever, centéﬁded that tﬁe applicant belengs te én
erganisation named Service Sacrifice Bretherheod which
is whelly - funded and céntrelled by the Unien ef India,
Hewever, ne decument in suppert #f this cententisen ef the -
applicant‘has been filed with the peiitien‘nor was any4
decumentlpreduced at the time §f hearing en admissien,
On behalf eof the fespondents, cepies of the judgment of
this Tribpnal in Shri Lal Singh Vss U, 0,1, and Others
Regn, No,T-115/85 decided en 6th Méfch, 1986 waéfpred&ced
befere us, In thiscase, the applicant was werking. as
Censtable in IInd H,P. SSB Bn. under the Directsrate
General ef Security Dharampur, Simla Hills, The respendents
in that case had preduced befere tge Bench a cemmunicatien
- addressed by the Ministry ef External Affairs te the
Director, Intelligence Bureau, New Delhi dated 31st August,
raising ef 4 —
. ~1965 cenveying the sanctien ef the President te the/three
baé%lions fer SSB in NEFA en the ITBP Battalien pattern
modified te suit SSB werk, Anqtber cammunication'by the
Cabinet'Secrétariaf, Department ef Cabinet Affairs te the
Directo? General Security vide letter Np.EQ/S-Armed—9/68
dated 4th August, 1966 cemmunicatimg the sanction ef the
Presicdent in regard toleréanisaticn and administrative
set up fer the three Armed Police Battaliens was alse

preduced befere the Tribunal. After discussimg the varieus
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étherﬁcommunications/an the subject, it was held that the
Special Security 3ureau was an Armed Ferce of the Unien

ef India under Section 3 eof the‘CRPF Act, 1949, This view

" of the Tribunal alse finds suppert in anether judgment of

theiHigh Ceurt ef Himachal Pradesh Vs;'Director Qeneral
of Security Civil Writ Petition No.776/86Ad§cided on
July ;4,,1988. A similar view was taken by the Allahabad
Bench ef this Tribunal iﬁ-OA 298/88 Ghanéhyam Jeshi Vs,

and O~ :
U O I. & Others.A the Chandigarh Bench of thls T 1bunal

in T.936/H.P. of 1986 in Garéeb Dass Vg, Directer General

of Securitieé.

2.> | ‘We have considered the matter énd we. are of the
epinisn that the applicant being a memﬁer ef the Armed
Ferces e¢f the Unisn of India, the ‘application filed

by him befere this Tribunal is net maiﬁtainable and this
Tribunal has ne jurisdiétion. We accerdingly dismiss the

applicatien at the admissien stage witheut any erder as te

costs,
Lffirr/*‘ J e
(D.S. MISRA) 7 \ 9 a | (p. K.ﬂﬁw

MEMBER (A) _ VICE CHAIRMAN(J)
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